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In the matter of
OA No. 91/2021/EZ

Kankana Das
Versus

Union of India & Ors

Counter-affidavit affirmed on behalf of the respondent No. 19

I, Debjani Deb, wife of Dr. Subhash Sarkar, residing at Siddhi Ashram,

Agartala, West Tripura, PIN - 799003, aged about 41 years, by occupation-
Service under the Government of Tripura, do hereby solemnly affirm and
submit before this Hon’ble Tribunal as follows:-

The State of Tripura has been impleaded as the respondent No. 19 in the

1.
I am holding the post of Deputy Secretary in the

instant litigation.
Department of Science, Technology and Environment of the Government of

Tripura (i.e. ‘DSTE’). I am well conversant with the facts and circumstances
of this case as gathered from the official records and as such competent to
swear this affidavit pursuant to the direction of the Hon’ble Tribunal dated
15.11.2021.

2. Pursuant to a request from the State Government dated 20.12.2021 the
Tripura State Pollution Control Board (in short ‘TSPCB’) by its reply of the
same date has informed the Government about the status report of
installation of Online Continuous Emission Monitoring System (in short
‘OCEMS’) in the State of Tripura for which directions were issued by the
Central Pollution Control Board (in short ‘CPCB’) upon the State Pollution
Control Boards on 05.02.2014. Copies of the direction of the CPCB dated
05.02.2014 and the letters of the State Government and the TSPCB, both

dated 20.12.2021, are collectively annexed as Annexure-R1.

3. In the state of Tripura, there are only 4 (four) industries presently
operating which are among the 17 (seventeen) categories of highly
polluting industries and one Central Effluent Treatment Plant (CETP).
Those four industries are all gas based thermal power plants situated
across the State of Tripura. The CETP of the Tripura Industrial
Development Corporation Limited is located at Bodhjungnagar, Agartala.
The list of the said industries/activities along with their present status of
installation of OCEMS, as has been provided by the TSPCB, is annexed as

Annexure-R2.




4.

5.

6.

7.

8.

>

The State Government has been informed that in compliance with the
orders and directions issued from time to time by the Hon’ble Supreme
Court of India, the Hon’ble National Green Tribunal as well as the Central
Pollution Control Board (in short ‘*CPCB’) vide direction dated 05.02.2014,
the TSPCB has issued directions to the industries/activities for
installation of the OCEMS system and to disseminate the continuous
effluent and emission monitoring data/information to the portals of the
CPCB and the TSPCB. The directions of the TSPCB dated 29.08.2020 were
also  marked to the State Government, Copies of the
communications/letters are annexed herewith as Annexure —R3.

The ONGC Tripura Power Company Ltd. at Gomati, 135 MW Gas Turbine
Combined Cycle Power Plant NEEPCO Ltd. at Khayerpur, Agartala, and
101 MW Tripura Gas Thermal Power Project of NEEPCO Ltd. at Sonamura
have already installed OCEMS and connected to the CPCB server and the
links have already provided /uploaded in the TSPCB website for public
information, as has been informed by the TSPCB. Screen images showing
the real time status of the pollutants emanating from the aforementioned
industries that may be accessed from the web-links are collectively
annexed hereto as Annexure-R4,

Even though the Gas Thermal Power Project of Gas Thermal Electrical
Division, which is at Baramura, Tripura, has installed the OCEMS system,
however, connection of the same with CPCB server is yet to be made due
to some technical problem. The Central Effluent Treatment Plant (CETP),
Bodhjungnagar, has also installed the OCEMS and the connections
thereof with the servers are yet to be made.

The TSPCB has informed that in the absence of technical personnel due
to COVID19 pandemic in the north-eastern State of Tripura the
establishment of connections for the aforesaid two units could not be
expedited.

The aforesaid industries under 17 (seventeen) categories of highly
polluting industries are in the regular process of submitting their monthly
reports as well as half yearly compliance reports to the TSPCB. Moreover,
the reports are being uploaded in their respective websites.

Apart from the above, the State has already installed one Continuous
Ambient Air Quality Monitoring Station (CAAQMS) at Kunjaban, West
Tripura, for real time Air Quality monitoring and it is connected to the
CPCB server in National Air Quality Index
(https:/ /app.cpcbeer.com /AQ! India/). Another CAAQMS will be installed

at Bordowali, Agartala, West Tripura, and the installation will be

completed within the next 2 (two) months.




10.

11.

12,

A

A meeting was convened on 29.08.2019 under the Chairmanship of the
Chairman, TSPCB, involving all concerned industries/activities in
connection with installation of OCEMS and dissemination of real time data
through CPCB/TSPCB server. A copy of the minutes of the meeting and
copies of the request letters sent to those industries on 26.08.2019 in
connection with the said meeting, as have been provided by the TSPCB,
are annexed hereto and collectively marked as Annexure-R5.

Work Order for setting up of Central Server Platform on Cloud for online
monitoring of Effluent & Emission for Tripura State Pollution Control
Board was issued to “Knowledge Lens Pvt. Ltd.” of Bangalore by the
TSPCB on 11.10.2019 and the Government has been informed that the
work has already been completed. A copy of the work order is annexed as
Annexure-R6.

The respondent humbly craves leave of the Hon’ble Tribunal to submit any
other documents/additional affidavits for clarifying any matter which may
require subsequent elucidation.

The averments made in the paragraph No.l herein above are true to my
knowledge, those made in paragraphs No. 2 to 10 herein above are
obtained from the records kept and maintained at the office of the DSTE

which I verily believe to be true, and the rest are my humble submissions

before the Hon’ble Tribunal. . e !j
{chjfili Deb, TCS

Prepared in my Office The@{equg&@pmto me

[N R Deptt. of S.T. & Bt~
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VERIFICATION

I, Debjani Deb, wife of Dr. Subhash Sarkar, residing at Siddhi
Ashram, Agartala, West Tripura, PIN - 799003, aged about 41 years, by
occupation- Service under the Government of Tripura, do hereby
solemnly declare and verify that I am holding the post of Deputy
Secretary in the Department of Science, Technology and Environment of
the Government of Tripura (i.e. ‘DSTE’) at its office ‘Parivesh Bhawan’ at
Pandit Nehru Complex, Gorkhabasti, Post Office- Kunjaban, Agartala,

West Tripura, PIN- 799006, and 1 am competent to swear Affidavit,
subject to the kind leave of this Hon’ble Tribunal, in the instant litigation
on behalf of the State of Tripura, and competent to affirm the same and,
as such, I am well acquainted with the facts and circumstances of the
present case and also that the averments made in paragraph No. 1 in the
said Affidavit are true to my knowledge, the averments made in

paragraphs No. 2 to 10 therein are obtained from the records kept and

maintained at the office of the DSTE \VI}iCV*@YQﬂWeWe and
'b@} this Hon unal. I

Verification.

. v ‘ .‘ <
3; ."f“-'-jg\,‘m 3 , r -5 1 I
1 sign this verification on this th I ) Deee-mgﬁ—zﬂ.’u-
g 3\

before the Ld. Notary at Kolkata.

g%ﬁat'z% cﬁ’ﬂba g‘e(\p&nent

Deputy Secretary
Deptt. of S.T. & E

A?’V"‘ﬂﬁo Q?’ Govt. of Tripura.

Advocate Identified by me.

Prepared in my office

A Ronsr.

Advocate

Sowmnly dPees ene deciaiel

TCS

Hf"‘l'c'rar@;

]
s
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» Of Tripury,

Deptt. of S.T.
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Govt
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SPEED POST

B-29016/04/06/PCI-1/ A February 05, 2014
To ’ t-:) )\\)\ ¥

The Chairman
AL SPCBS/PCCs (as per list enclosed)

SUB: DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER (PREVENTION &
CONTROL OF POLLUTION) ACT, 1974 and THE AIR (PREVENTION &
CONTROL OF POLLUTION) ACT, 1981 IN THE MATTER OF POLLUTION
CONTROL IN 17 CATEGORY OF HIGHLY POLLUTING INDUSTRIES , CETPs
AND COMMON HAZRDOUS WASTE & BIOMEDICAL WASTE INCINERATORS-
REGARDING SELF MONITORING OF COMPLIANCE

WHEREAS, under Section 17 of the Water (Prevention & Control of
Pollution) Act, 1974, and under Section 17 of the Air (Prevention & Control of
Pollution) Act, 1981, one of the function of the State Pollution Control
Béards(SPCBs)lPollution Control Committees(PCCs) is to plan a comprehensive
programme for the prevention, control or abatement of pollution of streams,

wells and air pollution in the State/Union territory and to secure the execution
thereof; and

WHEREAS, under section 16 of the Water

. (Prevention and Control of
Pollution) Act, 1974 and under Section 16 of the

Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the Central Pollution Control Board

(CPCB), constituted under Water (Prevention and Control of Pollution) Act, 1974
is to coordinate activities of the State Pollution Control Boards and Pollution

Control Committees and to provide technical assistance and guidance to SPCBs /
PCCs; and

WHEREAS, the SPCBs and PCCs are empowered to stipulate standards for
discharge of environmental pollutants for various categories of industries
common effluent treatment plants (CETPs)

and
» Common Hazardous waste and
Biomedical waste incinerators even more stringent than those notified by the

Central Government, under the Environmental (Protection). Act,
framed there under; and

1986 and rules
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WHEREAS, Pharmaceuticals, Chior Alkali, Fertilizer. wefinery, Dye and
dye intermediate, Pesticides, Fetrochemical, large | plants, Cement,
Aluminium, Zinc, Copper, Iron & steel, Large Pulp & pa; Lillery, Sugar and
Tannery industries located in States/UTs have been dis ..rzing environmental
pollutants directly or indirectly into the ambient air «  water, which pose
constant threat to cause adverse effect on the water and . r ruality ; and

WHEREAS, Common Hazardous waste and Biomedica. =:ic incinerators and

Common Effluent Treatment Plants(CETPs) located in States/UTs have been
discharging environmental pollutants directly or indirectiy into the ambient air

and water; and

WHEREAS, the SPCBs and PCCs are also required to —nsure installation and
regular operation of the requisite pollution control faciities in the polluting

industries; and

WHEREAS, there is need to inculcate habit of seli monitoring mechanism
within the industries for complying the prescribed star arcs and this can be
achieved by the methods like installing online effluent and emission monitoring

devices; and

WHEREAS, number of industries (as per list) under 17 category (Annexure-1)
which are operating in the state/UT have been identiiied can be suitably
directed for installation and commissioning of onlinc monitoring systems

(emission and or effluent); and

WHEREAS, number of Common Hazardous waste end Biomedical waste
incinerators and CETPs operating in the state/UT (as pcr list) can also be
considered for installation and commissioning of online monitoring systems

(emission and or effluent);and - e _ =

WHEREAS, for strengthening the monitoring and compliance through self
regulatory mechanism ,online source and effluent monitoring systems need to be

Page 2 of 5




installed and operated by the developers and the industries on ‘polluter pays
principle’ ;and

WHEREAS, some of the SPCBs have already given specific conditions in
consent to operate of 17 calegories of highly polluting industries/ and Common
Hazardous waste and Biomedical waste incinerators to install continuous

emission and effluent monitoring systems; and

WHEREAS, it is envisaged in “National Environment Policy- 2006" that to
strengthen the testing infrastructure and network for monitoring ambient
environmental quality and progressively ensure real-time, and online availability
of the monitoring data; and

WHEREAS, CPCB had earlier issued letter dated January 12,2011 to SPCBs
/PCCs to direct all the 17 categories of highly polluting industries to install
automatic air and water quality stations to monitor the ambient quality; and

WHEREAS ,it is becoming a need and necessity to regulate and minimize
inspection of industries on routine basis and instead efforts need to be made to
bring self discipline in the industries to exercise self monitoring & compliance
and transmit data of effluent and emission compliance to SPCBs/PCCs and to
CPCB on continuous basis; and

WHEREAS, there could be some time needed for getting such devices
standardised and requiring confidence on data generated but needless to
emphasize that efforts towards setting up to continuous monitoring devices is

essential; and

WHEREAS, the ground truthing of the values indicated by the online
devices need to be done before bringing them in public domain for proper
interpretation and such measures need to be taken at the level of SPCBs/PCCs
.And whereas for regulatory purposes and for purposes of actions to be taken
against non complying industries /facilities, the existing methods of sampling,
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analysis and related procedures under the existing lutes need to be

continued; and

“ards for various

WHEREAS, SPCBs and PCCS have prescribed
‘otection) Act,1986

parameters as per the notified standards under Environmeo:

and the State Boards may refer to the parameters which <%
installing continuous effluent and emission monitoring devic c{Annexure -11y;and

id be monitored by

Whereas, continuous effluent and emission monitoring devices can be
installed in those industries which are continuously letting out effluents and

emissions out of their premises: and

Now, therefore, in exercise of the powers conferrcd under Section 18 (1)
(b) of the Water (Prevention & Control of Pollution) Act, 1974, and 18 (1) (b) of

the Air (Prevention & Control of Pollution) Act, 1981 =nd keeping in view

strengthening of the monitoring mechanism for effective compliance through self
regulatory mechanism,you are directed to issue the following directions to all
the industries under 17 categories of highly polluting industries, and CETPs,
Common Hazardous waste and Biomedical waste incinerators:

To Install online continuous Stack Emission Monitoring Systems (CSEMS)
in 17 categories of highly polluting industries and in Common Hazardous
waste and Biomedical waste incinerators for the

a.

parameters(industry/sector specific parameter) mentioned in the
consent to operate/authorisation not later than by March 31,2015;

b. To install online effluent quality monitoring system at the outlet of
effluent treatment plants of the 17 category industries and in CETPs
for the measurement of the parameters(industry/sector specific
parameter) like flow, pH, COD, BOD, TSS and for other consented
parameters as per the guidelines provided; not later than by March 31,

2015;
To connect and upload the online emission and effluent monitoring data

at SPCBs/PCCs and CPCB server in a time bound manner but not later

than by March 31,2015;
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d. To ensure regular maintenance and operation of the onlin€ system with
temper proof mechanism having facilities for online calibration;
e. To submit bank guarantee of 25 % of the cost of online monitoring

. - 1t 1
for ensurin

systems (emission and effluent whichever zapplicable} 710!

8}

timely installation of online monitoring systems within 90 days from the
date of receipt of directions issued by SPCBs/PCCs to the industries;

The SPCB shall install the necessary software and hardware in their headquarter
for centralized data collection, analysis and corrective action .The action taken
report along with time bound action plan for each industry under the 17 category
of industry and CETPs, Common Hazardous waste and Biomedical waste
incinerators for installation of online monitoring systems (emission and or
effluent) shall be submitted to the Central Pollution Control Board within 120
days from the date of receipt of these directions.
"

(Susheel Kumar)
Chairman
Copy to:

1. The Advisor(CP Division)
Ministry of Environment & Forests
Paryavaran Bhawan
CGO Complex, Lodi Road
New Delhi - 110 003

2. 1/C PCI-1, 11,111 and HWMD
3. All Zonal Officer ,CPCB

\y]’/c IT Division, CPCB

5. I/c. ESS, CPCB

(Susheel Kumar)
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State/UT wise List of CETP/ Common Hazardous Waste and Bio medical Wasir Incinerators

—
F. No. State/ UT CETP Common Hazardous | Bio medical waste Total |
Waste incinerator | incineraicr ———‘l
1. | Andhra Pradesh 6 2 | 15 23 l
2. Assam - 5 > i
3. | Bihar - - 2 2
4, Chandigarh - - 1 1
5. | Chhattisgarh : - 6 6
6. Daman & Diu and - 1 1 2
Dadra & Nagar
Haveli
7. | Delhi 13 " 3 16
8. Gujarat 27 5 13 45
9, Haryana 13 1 7 21
10. | Himachal Pradesh - - 2 2
11, | J&K 1 - 2 3
| 12, | Jharkhand - - 1 1
13. | Karnataka 9 5 15 29
14. | Kerala 3 - 1 4
15. | Madhya Pradesh 1 1 15 17
16. | Maharashtra 27 3 34 64
17. | Meghalaya - - 1 1
18. | Odisha - - 6 6
19. [ Puducherry - - 1 1
20. | Punjab 4 - 4 8
.21. | Rajasthan 14 1 12 27
22. | Tamilnadu 49 1 10 60
23. | Tripura - - 1 1
24. | Uttarakhand 3 1 1 5
25. | Uttar Pradesh 4 3 13 20
26. | West Bengal 1 1 7 9
Total 175 25 179 379
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GOVERNMENT OF TRIPURA R——
DEPARTMENT OF SCIENCE. TECHHNOLC 1GY & ENVIEONMENT
BIGYAN, PRAJUET] O PARIVESH PHAWAN
GORKHABAST] 108 COMPLE]
BB i
Ne.F.11 (136)/DSTE/CC/PL-1/ e D% = 2 4 Dated 9-¢ /12/2021

To

\/"Pﬁc Member Secretary

Tripura State Pollution Control Board,
Parivesh Bhawan, Gorkhabasti, Agartala

Subject:-Compliance of Order dated 15.11,2021 passed by Hon'ble National Green
Tribunal, Eastern zone Bench, Kolkata in O.A No.91/2021/EZ filed by
Kankana Das Vrs Union of India & Ors.-regardiiig

Ref.:- This Department’s earlier Letter No.F.11 (136)/DSTE/CC/PL-I/7924—26 dated
02.12.2021.

Sir,

Kindly refer to above. In this context, it is mentioned here that Hon'ble National
Green Tribunal, Eastern zone Bench, Kolkata has passed an Order dated 15.11.2021
in O.A N0.91/2021/EZ filed by Kankana Das Vrs Union of India & Ors. A copy of the

said order is already communicated to you vide above mentioned reference letter dated
02.12.2021.

In the context, Sri Arnab Ray, Ld. Advocate, Calcutta High Court has been
appointed to contest the case on behalf of the state government.

Now, you are requested kindly to send details documents/copy of affidavit (if
filed from vour end) / brief write up & etc. by today for onward transmission to Sri
Arnab Ray, Ld. Advocate, Calcutta High Court for preparation of draft counter affidavit
on behalf of the government. '

The issue may be treated as Urgent.

Yours Sincerely

Oﬁ%
(Animesh Das, I.&S]
Director
Deptt. of Science, Technology &

~_ Environment
Government of Tripura

1. The PPS to the Chief Secretary, Govt. of Tripura for kind information
2. The P.S to the Secretary, STE, Govt. of Tripura for kind i SER Ao, '




IE N alesl triiris ¢ el :a?ozi
NO.F.18(28]/TSPCB/20‘]3/9]-2021-52,’Iuy::w’ 70 December 20
¥ To
The Director o e
Science, Technology & Environment 5 }}‘] : 262

Govt. of Tripura, Agartala.

Sub.: Compliance of the Order dated 15.11.2021 passed by Hon’ble national
Green Tribunal, Eastern Zone Bench, Kolkata in OA No. 91/2021/EZ filed by

Kankana Das Vrs Union of India & Ors.
Ref: No.F.l1(136)/DSTE/CC/Pt-I/8292-94 dated 20/12/2021

Sir,

This has the reference to the subject cited above. In this regard, please find
enclosed herewith the Status Report of installation of OCEMS system in the
concerned industries (Annexure-I).

2. Tripura State Pollution Control Board has filed affidavit before the Hon’ble
NGT on 18.12.2021 in this reagard. A copy of the said affidavit is enclosed as

Annexure-II.

This is for kind information and necessary action please.

! Yours sincerely,
’2)‘/ Enclosed: As stated m
=
':/\/\\“’ ' , 2012 Ly
—— (Bishu Karmakar)

Member Secretary

. PPS to the Chief Secretary, Tripura for kind information of the Chiel
Secretary.

. PA to the Chairman, Tripura State Pollution Control Board for kind
information of the Chairman.

. P.S to the Principal Secretary to the Govt. of Tripura, Department of

Science, Technology & Environment for kind information of the Principal
Secretary. P

Address : website :

PARIVESH BHAWAN wwww.tspeb. i i Contact :
RS rwtspcl.t -z Shvisnic . :
f:andnJNc_hru Complex, Gorkhabasti, e-mail :P ripura.gov.in / trpenvis.nic.in Chairman : 0381 - 2322462
PO : Kunjaban, Agartala. West Tripura - 799 00 tripuraspeb@gemail.com / hoospeh-trdpoy.in Member Scre




List of Industries/Activities/Processes

{2

f\\/\ Ve panJli -

in the State

ANNEXURE- j/“');

27

of

Tripura under 17 highly polluting categories of industries

“SL. No.

Type Name & Address of | Status of | Connection with | Link of TSPCB
the Industry OCEMS CPCB/TSPCB
. server
1. Gas Based | ONGC Tripura Power | Installed Connected with | http://cpdms.forb
Thermal Company  Ltd.(OTPC]), cpPCB server. | esmarshall.in:808
Power vill- - Dudhpushkarini, Connection  with | O/enviroconnect/s
Plant P.O. Jamjuri ,Gomati, TSPCI website | ervlet/com.aipl.pls
Tripura, Pin - 709116 has  been  made. oweb adroin Adrnin
However, some | Servlet
technical
modilication is
goingon. = ]
28 Gas Based | 2 x21 MW Gas Thermal | Installed Connection  with -
Thermai Power Project , Gas CPCB and TSPCB
Power Thermal Ilectrical server are yet to
Plant Division, . be made.
Baramura,Tripura
3. Gas Based | 101 MW Tripura Gas Installed Connecled with | http:/ /www.neveo
Thermal Thermal Power Project, CPCB server as | data.com/indextr.
Power NEEPCO, Monarchak, well as TSPCB | php?stateld=Mzl=
Plant Sonamura , Tripura website. &companyld=MTI
w
4. Gas Based | 135 MW Agartala Gas | Installed Connected with | http://www.nevco
Thermal Based Turbine Power CPCB server as | data.com/indexapgt
Power Project, well as TSPCB | .php
Plant Ramchandranagar, website.
Khayerpur, Agartala,
Tripura
5. Gas Bused | 3X21 MW, Gas Based Closure Closure Order | Closure Order
Thermat Thermal Power Plant, | Order Issued Issued
Power Rokhia, Sonamurd, | [gsued
Plant Sepahijala, Tripura
6. CETP Central Effluent | Installed Connection  with -

Treatment Plant, TIDC
Ltd (Tripura Industrial
Development
Corporation
Bodhjungnagar,
Rubber Park, Agartala,

Ltd.),

Tripura(W)

CPCB and TSPCB
server are yet to
be made.
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Reminder

No.I.6(55)/TSPCR/2019/ June 10, 2020
o 2

To

The Manaping Divector

ONGC- Tripura Power Company Litd.,

Vill: Dudhpashhkuarini Mouja, Jamjuri
Udaipur, Gomati District, Tripura, Pin-799116

Subject: Transmission of Contimuous 1Sluent ol Fimission Monitoving data 1o
Tropura State Pollution Control Boord . Direction under Section 33 (A) of
the Water (Prevention & Control of Pollution) Act, 1974 and 31 (A) of
the Air (Prevention & Control of Pollution) Act, 1981.

Ref: Our lerior No P o(G5)/TSPCH 20100/ 10530 35, doted 1411 2019, and
i letter No Fo(S5)/TSPCH 20107600 65, dated 1001 2020

Sir/ Madoon,

Pleas: reler 1o our carher letter No @ O(OH)/TSPCH /2001971063035, dated
LT 2019 andd Na F.G(S5)/TSPCHE/2019 /660 65, dated 10.01.2020.,
2. From the portal of Trpura State Pollution Control Board, 11 has been abserved
that you have nol transmitted any data Gl taday.

3. You ave, therclore, agaim requested to make suntable arvangement 1o transmil
and submit Cantmuous Elfluent and* Fmission Monitaring, (real  time) to Central
Paollunion Contiol Board (CPC) and Tripura State Pollution Control Board (TSPCI13)
portal 30 June 2020.

- It s saportant to mention heve than CPCE has msistoed on provicdhimg web-hinlk ol
the OCEMS data of youwr concerned mdustry 1o the TSPCH as well as CPCEB portal. A
copy of the letter ol the CPCIH s enclosed Tor veaddy relerence

5. For cny quenes or mlormation on the matier, you may conlact Shri Sanjeev

Bhaisin, M/s Knowledge Lens Pvt. Lid., Mob- 9999052888

Yours laithfully,

U G g
(Bishu Karmalar)

Member Secretary

Enclo: As soated. Ir( l ; \i

J img;:i;:cb-l.@_m:v.m
YR
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Reminder
No.F.6(S5)/TSPCE/2019/ |~ L June 10, 2020
To I

The Deputy General Manager

Gias Thermal Power Project Gas
Thermal Electricity Division
Baramura, Tripura (W), Pin-799045

Subject: Transmussion of Contmuous Elluent and Ennssion Momtornmg data Lo
Tripura State Pollution Control Baand: Direction under Scetion 33 (A) of
the Water (Prevention & Coutrol of Pollution) Act, 1974 and 31 (A) of
the Air (Prevention & Control of Pollution) Act, 1981.

Ref: Our letier No 9 o(b5)/TSPCH /20197 10530 35, dated 140 11.2019, and
Our etier No 1P G(55)/TSPCI3/2019/6060 65, dated 10012020,

Sir/ Madiooun,

Please reler 1o our carhier letier No IP.G(55)/TSPCI3/2019/10550-35, dated
112019 and No 1F.6(55)/TSPCI /2019 /6060 65, dated 10.01.2020

2. I'tom 1the portal of Tripura State Polluuon Control Board, 1t has been observed
that you have not transmmitted any data tll woday.

3 You are, therclore, agun requested to make suable arrangemoent o ransmal
and submit Contmuous ENluent and nassion Monnonng (real time) w Central
Polliiticn Control Board (CPCE) and Trapura State Polluton Control Board (TSPCB)
portal 300 Junce 2020

-1. I s amportant o mennon here that CPCE has msisted on providimg web-hmls of
the OCEMS data of your concerned industry 1o the TSPCB as well as CPCI3 portal. A
copy af the leter of the CPCI s encloserl for ready reference

5 IFor any queries or information on the matter, you may contact Shri Sanjeev
Bhaisin, M/s Knowledge Lens Pvi. Ltd., Mob- 9999052888,

Yours faihlully,
'i ),_‘ N1

Enclo As stated A .r'wn'\\'.- LG ~L e
(IBishn Karmakar)

Member Sceretary

Vivonall T alippelgcis
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Reminder

No.F.6(G5)/TSPCI/ 2019/ June 10, 2020
|

‘.I‘f) o

The General Manager

M/s 10 MW Gas Based Combined

Cycle Power Project Plan, Monarchalk

Sonamura, Scpahijala, Tripura, Pin- 799181

Subject: Timsmiasion ol Contmuvous et aed Eavsson Mostosng: data 1o
Toipuna State Pallntion Contral Booad Direetion under Scetion 33 (A)] of
the Water (Prevention & Coutrol of Pollution) Act, 1974 and 31 (4A) of
the Adr (Prevention 8 Control of Pollution) Act, 1981,

Ref: Our letrer Mo IF GOHO)/TSPCHE /2019710530 35, dated 1411 2019, and
Our fetter Madls GIGO)/TEPCH /2010 /660 65, catecd 10,01 2020

S/ Madoon,

Please reler (o our carher letter Nolo(bh)/TsPCRE /20197 10530-35, dated
L2000 and No F.6(55)/TSPCIZ/20149/660-65, dated 10.01 2020

2 Fromm the portal of Tripoea State Pollution Control Board, it has been observed

that you bavee not transmietted gy data nll taday

3 You are, therelore, apgam requested 1o makcc sunable arrngement 16 transentl
and sulnnn Contmuous EHluent s lonnssion Manitoriag, (real tnne) to Central
Pollution Contral Board (CPCH) and Tropura State Pollubon Control Board (TSPCIS)
portal 300 June 2020

“F. 1s noportant to menbion heve that CPC has msisted on providing web- hnlk of
the OCIENMS data of your concerned mdusiry to the TSPCE as well as CPCI portal. A
copy ol thw letter al the CPCE s enclosed for ready relerence,

5. [For any queries or mlormation on the matter, you may contact Shri Sanjeev

Bhaisin, W /s Knowledpge Lens vt Lid., Mob- 9999052888

Yours fanhiully,

L
Enclo: As staled. i
) (Mshu Karmalar)

Mermbier Scoretary
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No.l-‘.b{SS]/’i‘S}’CB;‘2D]9/ A June 10, 2020
i ) T

To "

The ]V[utmgin[; Dircetor

Tripura Industria] Development Corporation Lid.

CETP, Rubber Purk

Hmlhju:lgnugur Industrial Growth Cerntre, Tripura (West)

Subjeet: Tvinmsnnssion of  Conhrinong EfMuent ane IEnnssion Momtoring data 1o
Tripura Stare Pollution Conrol Board- Direction under Section 33 (A) of
the Water (Prevention &, Control of Po]luiiunj Act, 1974 and 31 (A) of
the Air (Prevention & Conirol of Pollution) Act, 1981,

Ref: Our leter pe IPO(B5)/TSPC/ 2010710530 35, dated 14.11.2019, and
Qur lelfer No.I%.6(55)/TSPCI3 /20 19 /6,60 65, dated 10.01.2020.

Sir/ Macdam,

Please refer 1o our ecavher letier Nu.l".Ii[ﬂb)/'l'.“jl"Ci-I/EDI'J/|0530v35, dated
112019 anq No.F.G(S51/TSPCI3/2019/660 65, dawed 1001 2020

2 Fram the portal of Tripura State ollition Control Bowwd, 1| has been abserved

that you have not transmitted any data 1l Loday.

3. You are, therelore, again requested 1o make sunable AITANgCeMEN! Lo transry
and submit Cantinuaus Elfluent and lormpssion Momitornmg (real tme) 1o Central
Pollution Cantral Loard (CPCI) and Trpura State Pollution Coniral Board (TSIPCR)
portal by 80t June 2020,

<. I s imiportant Lo mention heve that CPCIS has msisted an prinnding web link of
he OCEMS data of yaur concerned mdustry 1o the TSPCI3 as well us CPCB portal, A
copy of the letier of the CPCL is enclosed fof ready reference.

5 Far any cqueries or information o the matter, yon may contact Shri Sanjeev

Bhaisin, M/s Knowledge Lens Pyt Lid., Mob- 9999052888

Yours faithfully,
N

Sl

d . .
1 AN [RETE s Ui
(I3ishin Karmalar)

Member Se crelary

Enclo: As stated.
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No.F.6(55)/TSPCK/2019/ |

To

The General Manager & HOP
NEEPCO Lid, Ramchand TUnaEar
P.O: NEEPCO via i{hayerpur,
Tripura (West), Pin-799008.

Subjeet: Transnnssion ol Contmuous SMucnt and  Fmission Meonitoring daia 1o
Topora Sate Pollution Control Board Direction under Section 33 (A) of
the Witcer (Prevention & Control of Pollution) Act, 1974 and 31 (A) of
the Alr (Prevention & Control of Pollution) Act, 1981.

Ref: Our letier No IR .6(55)/TSPCI/ 2019/ 1053055, dated 11 11.2019, and
Our letier Na IF.6(55)/TSIPCI3/2019/660-65, dated 10.01.2020.
S/ Madam,

Please reter 1o our carlior lettes No i@ B(H5)/TSPCI3/ 201497 10530 35, daled
P20 1S cind Mo F.OS5) /TSPCIZ/ 2019 a0 GO, daned 10.01.2020.

2. Fraom the partal of Tripura State Pollunion Control 130zu d, 11 has been observed

Uit you have not transmitted any data il today

-

3 You are, therelore, ngam requested. 1o make suilable ATANgZement o (ransmit
and submn Conmtmuous KiMuent and Frission Mormnorimg data (real umej 1o Central
Pollution Cantrol Board (C1PC13) and Tripura State Pollution Control Board (TSPCR)
portal 30 June 2020. ’

4. It is mportamt to mennon here that CPCIS has imsisted on providing web-hink of
the OCIEMS dati ol your concerned mdustry 1o the TSPCI as well as CPCI3 portal. A
copy of the letter of the CPCIS is encloscd o reacy reflerence.

5 Further, its tomlorm you that the information regarding 1Ds, Eneryplion keys,

and other soltware related data Tor carrymg out the process of transmission of
Contmmuou:. Fifluent and Fnussion Momtornig data as sought for vide your ermaul
clatec 0000 2070 s not avenlable with Topura State Pollunion Control Board For any
quoenes or wdormahion on the matier, you may contact Shri Sanjeev Bhaisin, M/s
Knowledge Lens Pvt, Lid., Mob- 9999052888

Yours [anthilully,

‘ E i
Enclo: As staled. 4 ) t

CBishu Karmalar)
Member Sceretary




TRIPLRSE STATE POLLUTION CONTROL 8DAED
GAGowe o Tnpucs Grgand
Nn.l-’_ln[.’353)/'1'.\:]-(:“/2(]1')/ j[.>:"_-.",._ ,)u,) November 11,2019
To !:‘ - 'l l - 7;'}",‘_(:_

L. The Managing Director 4.
Trpura ndustrial Developiment
Corporation Lid, CETR at the
Rubber ks, HUI”lll.lll;‘,ll.l;',.u'
ndustral Growth Cenn e Trpara
(W)

The Managing Director

ONGC-"Tripura Power Company Ltd. | Vill
Dudhpuoshlairmm Mouga, Jamjur, Udaipur,
Gomate Disteict, Tripura, Pin- 799116

™

The Genera) Manager
M/5 101 MW Gas Based Combined
Cyele Power Project PMan,

521

The Generval Manager & HOP
NEEPCO Ld,, Ramchandranagar,
P.OCNEEPCO via Khayerpur,
Monarehak, Sonamura, Sepahijala, Tripura(Wy, 'm:799008
Tripura, Pin: 799181
3. The Deputy General Manage 0.
Gas Thermal 'ower Project Gas
Thermal Electricity Division,
Bavamura Tripura (W), Pan: 799045

The Deputy General Manager

Gas Thermal Power Project Gas Thermal
Electrcity, Gas Thermal Electrical
Dviston, Roklua, Tripura, Pin. 799102

Subject: Travsmission ol Continuous Etihaent and Emission Monitaring data 1o

Tripura state Pollution Control Board: Direction under Section 33(A)
of the Water (Prevention & Control of Pollution) Act, 1974 and
3HA) of the Air (Prevention & Control ol Pollution) Act, 1981,

Sir/Madan,

With reference to the above, this is 1o inform that the Tripura State Pollution
Control Board had entrusted M /s Knowledge Lens Pvt, Lid. to establish a Central Server for
transmussion of Continuous Effluent and Emission Monitoring data of industries. The
Central Serveris now ready and it iy required that the industries transmit and submit their
online real time monitoring data directly into the Central Server without any intermediate
PC or Server.

2. 1tas, therefore, requested o all caoncerned mdusties o ke nmmediane
connect your mstruments and siart transttmg the data by 11-12.2
Server ot the Trpura State Pollution Control Board fanling w

relevant Acts & Rules

action to
019 10 the Central
hich action will be taken a5 per

3 For any queries or information on the Hatler, you may contact Shri Sanjeev
Bhuising M/s Knowledge Lens Pvt. Lud., Mob- 9999052888

Yours Sincerely

tf\ C

LAy I l‘f
(Bishu Karmakar)
Member Secretary

PARIVESH BHAWANK

FPandit Netuuy Comjibes, Gorkhabasi,

PO venalan Adgailala,
West Tapurs, PIN - 790 0045

Plione (0231 22 ARG

242 2452 (Chati Saidemuor Becivtary)
Fax © (0251

camall @ thppe NG

S-S goy in
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BEG A b ST ATE G 1hTe
Hl:'chl AR S1A) oLt oL

ol 'RY BT
gkt Me bl g Mok M2
UL TR A B AT lia'-,!'l'"‘r Wes

1A Lt o Prywaray Divooenisalie
No.LO(55)/Tsece/2z019) January 10, 2020
To
Lo The Managing Diyectoy Ao The Managing Diveaa

Trpura tndustrial Development
Corparation L, CETP the Balibey
Parl, Podhyangiag.a Tl tenal
Growil Centre, Tripura (W)

OHGC-"Tripura Poveer Company 1.
Vall: Budhposhlzeein Mouga, | TEITERINY
Udaipur, Goman Distrey, Ve, i

TUYT T
20 The General Manager S0 The Generad Wogizaey 51O
M/ 101 MW Gas Based Combined MEEPCO LWL, Saamchandranapar,
Cycle Power Project Plan, Monarchals, P RLEERCG via Klayear,
SOnaminr, Sepahijala, Tripura, Pin; Tripural Wy, Pin 799046
7991481
3. The Deputy General Manager 6. The Depuity G el Manager

Gas Thermal Power Project Gas
Thernal Eleetricity Division,
Baramura, Tripura(W), Pin: 799045

Gas Thernal Pover Project Gas Thermal

Electnaty, Gas Thermal Electrical

Division, Rokhia, Tripura, Pin:799102

Subject: Transmission ol Continuous Elfluent and Enmssion Monitoring daa to

Tripura State Pollution Control Bouard: Direction under Seclion 33(A)
of the Water (Prevention & Control of Pollution) Act, 1974 and
31(A) of the Air (Preveution & Control of Pollution) Act, 1981,

Rel: Our letter No.F.6(55)/TSPCE/2019/10530-35 dated 14-11-2019.

Sir/Madam,

Please reter to our earlier letter No.F.6(55)/TSPCE/2019,/10530-35 dated 14.11

2019,

2. From the portal of Tripura State Pollution Control Board, it has been ohserved
that you have not transmitted any data till Loday.

3. A You are therelore once apain directed to makie suntable arrdngement to transmit

and submit Contimuous ElTuent and Emission Manitarmg data to Central Pollution Control
Board(CPCE) and Tripura State Pollution Control Toard ['TSPCE) portal atthe earlicst

1. ILis important to mention here that CPCE has insisted on providing web-link ol the
OCEMS datv of your concerned industry to the TSPCE as woll as CPCE portal. A copy of the
letter of the CPCB is enclosed for ready relerence.

q. For any queries or mlormation on the matter, you may contact Shri Sanjeev
Bhaisin, M/s Knowledge Lens Py, Lud, Mob- 9999052888

Yours Sincegely

N
Linclo: As stated A

(Bishu Karmakar)
Member Secretary

1+ Lo
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== TRIPURA STATE POLLUTION CONTROL BOARD

i (A Govt. ol Tripura Organisation}
‘.}i.,l::’ Supreme Court Matter
No.F.18 (28)/TSPCB/13029/ Jr» T 3R~ § / August 29,2020

To

The Managing Director

Tripura Industrial Development Corporation Ltd.
CETP, Rubber Park

Bodhjungnagar Industrial Growth Centre, West Tripura.

Sub.: Compliance of Hon'ble Supreme Court of India Order dated 30.07.2020 in
Writ petition (Civil) No.13029/1985 in the matter of Shri M.C. Nchta (Petitioner)
Vs Union of India & Ors-reg.

Sir,

Please refer to above cited subject. Hon'ble Supreme Court of India has passed an
Order dated 30 07.2020 in Wnit petition (Civil) No.13029/ 1985 in the matter of Shri
MO Mehta (Petitioner] Vs Umion of India & Ors and a copy af the sard Order is enclosed
herewath for land imformation and necessary acton.

The Hon'ble Supreme Court of India vide 1ts Order dated 30.07.2020 directed to
ensure that all commen facilites should have online continuous emission monitoring
systemns (OCEMS) installed in the plants and that the data from this is to be transmitted
to both the website of state Board as well as Central Pollution Control Board

I would, therefore. request you to kindly take necessary steps for stallation of
OCEMS and also to transfer the data of Effluent & Emmssion maonitoning to our website
Ao well an Central Pollution Control Board portal at the carhest A complianee report
may be submutted to Tripura State Pollutton Control Board with n 21.09.2020
positively

Matter may be treated as MOST URGENT.

Yours Sincerely,

p)v:n/\m 218 | Lere

( Bishu Karmakar )
Member Sceretary

Enclosed: as stated

Copy o

F")’ PPS 10 the Chief Secretary to the Govt of Tripura for kind information of the Chiet
Secretary
P S 1o the Secretary to the Govt of Tripura, Department of Science, Technology f
Environment for land information of the Addl Chicl Secretary.
3 The irector, Scence, Technology & Environment Department for kand

]

it Tnpera PIN - 768 006

informatian.
PARIVESH BHAWAH gmnc : (0301) 231 2580 /232 2455
panan tighru Compiex. Gorkhabast, 2 2462 (Chorman), 232 8792 (Mamber Se
PO . Kuryatan, Agartata Fax : (0301) 232 5421, 232 2455 " Secetary)

e-mall - tppcb @ sanchamet in £ hoospe Iriigovin
webslte © www tspeb tnpura govin
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= TRIPURA STATE POLLUTION CONTROL BOARD

g {A Govt of Tripura Organisation)

zpred Supreme Court Matter

No.F.18 (28)/TSPCE/13029/ /7 ~ 99- > Aupgust 29,2020
= - - r

To

The General Manager

M/s 10 MW Gas Based Combined
Cycle Power project Plan, Monarchak
Sonamura, Sepahijala, Tripura-799181

Sub.: Compliance of Hon'ble Supreme Court of India Order dated 30.07.2020 in

Writ petition (Civil) No.13029/1985 in the matter of Shri M.C. IIehta (Petitioner)
Vs Union of India & Ors.reg.

Sir,

Pleasc refer to above cited subject Hon'dle Supreme Court of India has passed an
Order dated 30.07.2020 in Writ petition (Civil) No.13029/1985 in the matter of Shn
M C. Mehta (Petittoner) Vs Union of India & Ors and a capy of the said Order 1s enclosed
herewith for kind information and necessary action.

The HonDle Supreme Court of India vide its Order dated 30.07.2020 directed to
ensure that ali common facilities should have online continuous emission monitoring
systems (OCEMS) installed in the plants and that the data frum thus 1< to be transmitted
to botl the website of state Board as well as Central Pollution Contrel Board

I would, therefore, request you to kindly take necessary steps for installation of
OCEMS and also to transfer the data of Effluent & Emmission monitonng to our website
as well as Central Pollution Control Board portal at the earliest A complhiance report

may be submtted to Tripura State Polluton Control Bourd with in 21.09.2020
positively

Matter may be treated as MOST URGENT.

Yours Sincercly,

Enclosed: as stnated .

_ 2918lic 20
( Bishu Karmalar)
Member Secretary

Copy to
p‘} PPS 1o the Clhiuefl Secretary to the Gowt of Tripura for kind informanon of the Chiel
Secretary
2 PS o the Secretary to the Govt of Tripura, Department of Science, Technology &
Environment for kand information of the Addl Chiefl Secretary
3 The Director, Science, Technology & Eavuonment Department for  kind

informanon,
Phone : (QA81) 231 25891 232 2455
IWESH DHAWAN
::flf.m Nc-l,uu Gomplax, Gorkhabash, 232 2462 (Charman), 232 8762 (Member Secretary)
-‘;) 1 Kunyahan Agartiata, ' Fax: fﬂm_ll 232 5421, 232 2455
\’.‘esll Topura PIN . 799 006 o-mail : tippebTrancharnetin/ hoospeb-rPgovin

website ; weav tapch tipura.gov in

Scanned with CamScanner
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e TRIPURA STATE POLLUTION CONTROL BOARD

ey
» S

S (A Govt. of Tripura Organisation)
e ey
=\ L~

Supreme Court Matter
“N6F.18 (28)/TSPCB/13029/ e

G Ve 79 August 29,2020

To
The Managing Diretor

ONGC -Tripura Power Company Ltd.(OTPC)
Udaipur - Kakraban Road, Palatang
Udaipur, Gomtj Tripura-79910s5,

Sub.: Compliance of Hon'ble Supreme Court of India Order dated 30.07.2020 in

Writ petition (Civil) No.13029/1985 in the matter of Shri M.C. Mechta (Petitioner)
Vs Union of India & Ors-reg.

Sni

Please refer 1o above enned stthject. Hon'ble Supreme Court of ndin his passed an
Order dared 30.07.2020 I Wnt petition (Civil) No. 1302971985 in the matter of Shri
M.C Meln (Petitioner) Vs Union of India & Ors and itcopy of the siud Order 1s enclosed
herewith for kind information and necessary aclion.

The Honble Supreme Court of India vide its Order dated 30.07.2020 directed to
ensure that all common facilities should have online continuous emission monitoring
systems (OCEMS) installed in the plants and that the data from this is 10 be transmitted
1o both the website of state Board as well as Centrad Pollution Control Board.

I'would, therefore, request you to kindly tudke necessary steps for imstallation of
OCEMS and also to transfer the data of Effluent & Emmission monitoring 1o our website
as well as Central Pollution Control Board portal at the earliest, A compliance report

may be submitted 1o Tripura Siae Pollution Contral Bowrd with in 21.09.2020
positively

Matter may be treated ay MOST URGENT.

Yours Sincerely,
Enclosed: as stated

Al
I.;;_r“grle'lt\
| Bishu Karmakar )
Membe Secretary

Copy !
1. PPS 1o 1the Chief Secretary 1o the Gaovt of
Secretary.
2 PSothe Seeretary 1o 1he Govt of Tripura, Department of Seig
Environment for lond informanion of the Addl Chiel Secretapy,
3 The Duector,  Scienee,  To hnolopy &
inlormianton,

Tripura for kind mtormation of the Chief

nee, Technology &

Envitonmuen Depanctiment kind

—_— ' Phone 2 (Q301) 231 2509 1 232 2455
PARIVESH U.HA-‘:.'mlc‘ S 232 2402 (Chanman), 242 0702 (Memboe Secretiny)
Panetit et Compleg, Gorblabas Fc (0301) 232 G421, 2739 2445
(2] l‘tl'l!rl!t:;';,lo'l::]‘";::“'UJ“ u-mall: ippeh @ sanchivnot in f hogspet tidgavm
PYEAR T ]
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— TRIPURA STATE POLLUTION CONTROL BOARD

3 &3l ey
s S LY

(A Govt. of Tripura Organisation)
~yu g
eret Supreme Court Matter
No.F.18 (28)/TSPCB/13029/ Jo & Gé& ~ & August 29,2020
To

The General Manager (E/M)
NEEPCO Ltd, Ramchandranagar
P.O: NEEPCO via Khayerpur
Tripura (West)-799008.

Sub.: Compliance of Hon'ble Supreme Court of India Order dated 30.07.2020 in

Writ petition (Civil) No.13029/1985 in the matter of Shri M.C. Mehta |

Petitioner)
Vs Union of India & Ors-reg.

Sir,

Please refer to above cited subject. Hon'ble Supreme Court of India has passed an
Order dated 30.07.2020 in Writ petition (Civil) No.13029/1985 mn the matter of Shr
M C Mehta (Petitioner) Vs Union of India & Ors and a copy of the said Order is enclosed
herewith for kind information and necessary action. '

The Hon'ble Supreme Court of India vide 1ts Order dated 30.07.2020 directed to
ensure that all common facilities should have online continuous emission monitoring
systems (QCLEMS) installed in the plants and that the data from this is to be transmitted
10 hoth the website of state Board as well as Central Pollution Control Board.

I would, therefore, request you to kindly take necessary steps for mstadlation of
OCEMS and also 1o transfer the data of Effluent & Emnussion momitonng to our website
as well as Central Pollution Control Board portal at the carliest A comphance report

may be submitted 1o Tripura State Pollution Control Board with m 21.09.2020
positively.

Matter may be treated as MOST URGENT.

Yours Sincercely,
Enclosed as stated

ﬂé\r\vﬂ—u LAE |Lote

( Bishu Karmaliar )
Member Secretary
Copy 1o

1. P'PS 1o the Chiel Seeretiny to the Govt of Tripura for RKind iformation of the Chief
Seoretary

2.5 to the Sceretary 1o the Govt of Tripura, Department of Science, Technology &
. o o &
Environtment for kind inlormation of the Addl. Chief Secretary.

3. The Director, Science, ‘Technology & Environment

Department  for  kind
information
PARIVESH BUAWAN Phone @ (0301) 231 2589 /232 245
. 2 < . 455

Pand Nehig Complies, Gotkhabisst, 232 2462 (Chaleenan), 232 8702

: : ‘ <hairnany, Member Secretary)
PO Kunjaban, Agintila . Fox :(0A01) 232 5 { “etary
et Triputis, PIN - 7494 GG b ails 292 a4k5

o-mall : tnppeh@soncharnelin / hoos
FilgT8 Speb-r@e
wabsile : www Ispeh lripura.gowv.in P Saeuin

Scanned with CamScanner




/
/

—

e - R .
—— TRIPURA STATE POLLUTION CONTROL BOARD
'\—__'--\':‘_:'4-’ (A Govt of Tripura Organisation}
|;-,I‘€b
Supreme Court Matter
1o.F.18 (28)/TSPCB/13029/ Jn 2492 — & 5 August 29,2020
To

The Deputy General Manager
Gas Thermal Power Project Division
Baramura, Tripura (West)-7990045

Sub.: Compliance of Hon'ble Supreme Court of India Order dated 30.07.2020 in
Writ petition (Civil) No.13020/1985 in the matter of Shri M.C. IMehta (Petitioner)

Vs Union of India & Ors-reg.

Sir,
Plensce refer to above cited subject. Hon'ble Supreme Court of India has passed an
Order dated 30.07.2020 in Writ petition (Civil) N0.13029/1985 in the matter of Shri

31.C. Mehta (Peutioner) Vs Union of India & Ors and a copy ol the said Order is enclosed
herewith jor land mformation and necessary action.

The Hon'ble Supreme Court of India vide its Order dated 30.07.2020 directed to
ensure that all common [acihtes should have online continuous cnussion monitoring
sysiems (OCEMS) nstalled in the plants and that the data from tlus is to be transmilted
1o botl the website of siate Hoard as well as Central Pollution Control Board.

I would, therefore, request you to kndly take necessary steps for installation of
OCEMS and also to transfer the data of Effluent & Emmission monitoring to our websile
as well ns Central Pollution Control Board portal at the earliest. A compliance report

may be submitted to Tripura State Pollution Control Board with in 21.09.2020
positvely.

Matter may be treated as MOST URGENT.

Yours Sincerely,

Enclosed: ns stated p\";
\
N \Lrlci [CARELERY

( Bishu Rarmakar )
Mewmber Secretary

Copy .
1. PPsSothe Chief Sceretary to the Govt of Tripura for kind informaton of the Chief
Secretary.
2 P S to the Sceretary to the Govt of Tripura, Department of Science, Technology &
Envirornunent for kind mformation of the Addl Chiefl Scerctany.

3 The Dircclor, Seience, Technology &  Environment Department  for  kind

informaton.
PARIVESH BHAWAN Phone : (0301) 231 2589 1232 2455
Bandd Mehru Complex, Gorkhabasth, 232 2462 (Chairman). 232 8792 (Mamber Se-ratan®
== Wumahan 4 ak Fge » '277° 277 7200 (77 Daid .
e awa b3 == — 2 2= T Pl e
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Tripura Gas Thermal

Owner Power Project,
NEEPCO_101 MW Category : Power Plants
Category Bover Plants Paramater Standard Data of 12-12-2021 10:51 PM Hasca
g Nlenarchak, Sonamura, FO . c Avg 24 Max. 24 Mini. 2 . fancha
Address Dhangur, Tripura urrent Hrs Hrs Hrs Ch r
art (Sepahiiala) Bl
4 222 843 317 22
e Location tznarchak NOx (ppm) o e . ”
502 (mg'Nm3; 35 0.53 053 257
State - Tnpura (me ! 0 oiss 5 o Wiiribars b :
e INm3 5 X 87 5 Kachan C T
2 Latitude 23240343 PM(mpiNm3] & ° o e W
Longitude 91233153
In Ganga 1o Category : Power Plants
Balaram | Parameter Standard Data of 12-12-2021 11:00 PM
ok ast Updated )7
HET on 12-12-2021 10 51 PM Current AVO 24 Max.24 Mini. 2
Hrs Hrs Hrs K

Bar

7 Challengta Lz
Vihara :
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MINUTES OF THE MEETING HELD 0N AUGUST 29, 2019 AT 03:00 PNMCOAT THE
BOARD MUETING ROOM G TRIPURA STATE PULLUTION CONTROL BOARD,
AGARTALA REGARDING IMPLEMENTATION OF ONLINE CONTINOUS EFFLUENT &
EMISSIGN MONITORING SYSTEM (OCEMS)

A eeting-cum-nteraction meel was organized at Board Meeting Room of Tripura State
Pollution Control Board, Agartala on August 29, 2019 at 03.00 pm in connection with
implementation ol Online Contmuous Efiluent & Emission Monitoring System and transmistting

real-time data to Central Pullution Contral Board aud Tripura State Pollution Control Board.
The meerng-cam-interaction meot was chaired by the

airman, Tripura State Pollution Control
Board and was artended by Offjeial

s from Trpura Industrial Development Corporation, Gas
Thermal  Electrien) Division(Rolilua), Gas Thermal Power  Station (Baramura), NEEPCO
LU Tripuray, Agartala Gas Turlune Combined Cycle Power Plant, CETP Othicial {Bodhjung
MNapgar) along witly Spq sanjeev Bhasm, Sales Heod, Knowledge Lens Pet, Lid. (AMNNEXURE-A).
Follntion Contral Board along with all Officers af | ripura

a5 also present in the said mecting-cum-interaction meet.

Member Secretary o Tripura State
sState Pollution Cantrol Board w

At the outset the Chairman, Tripur

A State Pollution Control Board welcomed all the invitees and
informed them about the ne

ed to implement the Online Continuous Effluent & Emussion
Monitoring System (OCEMS) and what cooperation is ex

pected of the industries so that the
process can go shead smoothly. Then he

mtraduced S Sanjeev Bhasin of Knowledge Lens Put,
Ltd.and purpose of his * tsit and asked lum to deliver his presentation.

Sti Bhasin then took aver and informed that tor fultilling the compliance of Hon'ble National
Green Tribunal and directions of Central Pollution Contral Board, implementation of OCEMS and
displaying of real-time data to Central Pollution Control Board and State Pallution Control Board
is the need of the hour, He then demonstrated how he could help the industries, if not
imiplemented yet, as well as Tripura State Pallution Contral Board m achieving the same. With an
experience ol working with more than 10 (ten) State Pallwtion Control Buards of lndha and alsa
Central Pollution Control Board he gave an in-depth presentation about what is expected of the
imdustries and State Pollution Control Board in regards to OCEMS.

The session wenl on with various questions & queries lron various participating Officials of the
industries and Tripura State Pollution Control Board. Sri Bhasin demonstrated live-data of
wdustries hrom other State who have already implemented the OCMES and helped them by
solving their questions & queries.

The meeting ended with a vote of thanks [rom the Chawrman, Tripura State Pollution Control
Buard with the hope that the OCEMS will he implemented soon in the State of Tripura and the
industries would co-operate in achieving this. Q
1
Yl

_ 2.6-99-19
(Bishu Karmakar)
Member Secretary
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AVPENGANCE SHaLT

MEETING FOR ONLINE CONTINUOUS EFFLUENT & EMISSION MONITORING SYSTEM

DATE : 29/08/2019 VENUE: Board Room, TSPCB
THVIE : 3.00 pm
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o
Sl Sanjeev Bliasin

Sales Head

Kowlvdee Lens v L

TALA Keomes Electrone Iy Phase 1,

HBelund Cyber Pack, Flectranm City, Bancalore So0iun

Subject: dustallation andd Demonsiration ol Onlme Continuous Efluent & Emission
Monitoting Systenn Lov the State of T Ipura - reg.

S

In response to yowr request letter for provichng the Central Server Platform for
ndustry connectivity and comphance of Hon'ble National Green Tribunal,

Pollution Contral Board is pleased (o mvite you for a demonstration of the software
concerned.

Trpura State

2, You are requested to kiadly make 10 convensent to attend the Otice of Tripura
State Pallution Control Board, Agavials on 29 06-2019 a1 U300 PM and apprise the
mdustey personnel and e Ofcals o

Frapra State Pallution Coantrol Buard about the
soelbware o detanls

ad also the methodology of mstallation and further Ltransmission ol
dat.a

3. Kindly acknowledpe the same via a vetusn email al

ong with your conlirmation of
resence.

Yours Sincerely
L 'If)-)
‘JC\\. - Y r }
Nl
(Dr. Mihir Rr. Das)
Scientist-C
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NU.l".hi I-"'];"l}.:;]‘(-]:,'j;."] j"",-' o August 20, 2019
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o

The Munapimg Divector

Tripura Industral Development Corporatian
Kheprbagan, Apartala, Tripura - 799006

subject: Meeting-cum-Demanstration of Onhne Continuous Elfluent & Emission

Maomtoring System tor the Siate of Tripura - reg.

Sir,

e compliomee of Ton'ble National Grcen Tolbwnal,

Tiparas Stare Pollution
Cantrol Board 15 10 the

process ol implementation of Online Continuou: Flloent &

Erssicn Manoring Systenm lor e o1t ol T

b this regard, vou are Fegrested to make it cony

cuntdemonsteation programnie ol the OCEMS soltware
Tripura State P

ctient o attend the micetmp

in the Board Meeting Room of
olistion Control Board on 29-08-2019 a1 03:00 M.

Yours Since ely
) . '_$”ij7
\\m}:f | 11
(Dr. Mihir'iKe Das)
Scientist-C

PARIVECS Dliawdand Fovane (013013 271 2004 S—
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NOFL02)/TSPCn/ 2y August 26, 2019

To
The Dy General Manage

Laas Thermal Poveer Pringect

Gas Thermal Electiie) Division, l
Rokhia Teipura (W), Pins 790102

Subject: Meeting-cum-Demaonstration ol Onhine Continuous Effluent & Emission

Monttoring System for the Stae of T i - reg.

Sy

e compliance of Hon'ble Nationa]

Lreen Frbanal, Tripura State Pollution
Lantrol Buard s m the process of niplementation of Online Continuous Effluent o

Ersion Mowitaring Svetean for e e ab Trpura

e this regard, yvou are requested o make it convenient 1o attend the meeting

soltwire i rhe Board Meeting Room ol
oilution Control Board on 29-08-2019 at 03:00 PM.

caum demanstration Pragramme of the OCEMS
Tripura State p

Yours Sincerely

INETRS

R RALY

(Dr. Milir Kr. Das)
Scieniist-C

[
\.‘_3_\‘
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o i
The Dy General LManager

Gits Thermal Power 14 apect Gas Thermal Electiea) Division
Beramurg, Tripura (W, e 799045

Subyject: Mecting-com- Demaonstiadon of Oulme Continuous Eiffuent & Emi

Monitorig

S551un
L System for the State of Trpura - reg.

’

In complimees of How'hle

Matiosnal Green Tribual,
Control Board 1w m i, ]

Tripura State Pollution

rocess ol miplementation ol Online Continnous Eithient &
DTTERSTEIT Monitoring Syaten o (e sbate ol Topnira,

b this reward, vou e requested o make o cony
[&]

cundemonstration programme ol the OCEMS soltware in the Board Meeting Room of
Tripnra State Pollution Control Board on 29-08-20 1941 03:00 PM.

crient to attend the meeting

Vours Sincerely

\ TN
Wk e
el

(Dr. Mihir Kr, Das)
Scienlist-C




Nub.G(S2)/TSPCB /20107 August 20, 2019

Ta
The General Manager &Hup

MEEPCO Led

Ramchandvanagar, PO NEEPCH via Ky

wrp,
Tripar (W) P 790005

Subject: Mecting-cum-Demonsteration of Oulae Continuous Effluent & Emission

Monioring System tor the State ol Tripura - rep.
b Y 1M

Sir,

he compliamee of Hon'ble National Green Tribunal, Tripura State Pollution
Control Goard is in the process

soal implementation of Online Conunuous Efffluent &
Erssion Monioring System for (he state of Tripura.

In dhis regard, you are requested to make it convenient ta
cum demonstration programme of the OCEMS saltw
Tripura State Pollution Control Board on 29-08-

attend the meeting
are i the Board Meeting Room of
2019 at 63:00 PM.

Yours Sincerely
[ L N _:"Htr:"'l‘j
W Pes | 145
L
(Dr. Milur Kr. Das)
Scientisi-C
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The Geoneral Manager

M5 1O MW Gas Based Combined
Cyele ower rogect

Mo hale Sonamura, Sepahijala
Trpuea, Pine 799151

subjects Mectig came Demonstration of Ouline Continuous Effluent & Enussion
Momtormg System for the State of 1) e -

ML
(RS ER

S,

I complianee ol Hon'ble Natonal Green Teihunal, Tripura State Pollution

Contral Board s 0 the process ol iplementaton of Onlime Continuous Effluent &
Enssion Montorving Systen for the state ol Tripura.

I this repard, you are requested to make 1t convenent to attend the meeting
cuntdemansteation pragramime of the OCEMS sottware i the Board Me

cling Room ol
Frapura state Pollution Control Board on 29-08-2019 a1 03:00 PM.

Yours Sincerely

[l el

\\\E‘ -"\-' w1 i .7' )
o ‘_',l!"r'

(Dr. Mihir Kr. Das)
Scientist-C
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To

The I\|‘|||AI‘A'}H!;‘, irectog
ONGC-Ty e Povwey Cnmll:rn\' L,
Vil Illnlhluu;hknliml\lnu].i

Jampuyg, Ui, Gomat Distyy g

Tuapura, pin: 794 I1a

Subject: E\IL‘I'HIIH-('HH]-['t'illl)l]‘a‘ll'ill!li!l ot Colie Contimoys Effluent & Emission
Monito IESYSten tor the Siage ol Tripurg - reg

Sir,,

b complianee of Hon'hle Nationg) Green Tribunal, Tripuwea State Pollution
Control Boary 45 Mhe process o) implementation of Opline Continous Etflneny &
Emission i‘\iunllm'mg; systen lor (e

state ol Trpura,

In tns regard, you are requested 1o malke

b convement 1o atgend the meetng
cunedemansteagog nrogramme of (e

OCEMS soltware mthe Bo

ard Meeting Room Gl
Tripura Siaie Pollition Contyol Board on 29.g5.2¢ 19

AbO3:00 P,

Yours Sinee ity
K J' ' }l
RV 'f" - | ,'Fl

TR

S i
(Dr. Mihir K, Dus)
Scientisi-C
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Tu

Baowledge Leos P Lidd,

HETS Concavde Sihcan Valley,

Next o Wipeo Gate, Electronie City,
Bonpalore - SL0100

Subpect, Work Ovder for settng up ol Contral Server Platfonns oi Clowd 1o

cnhie wanitaring of Etluent & Eaussion fo Tripura State Poliution
Control Boaed vep
e Vo leter dated Augaat 24, 2019

Shy,
With veterence to the abiove cited subject and yaur offer dated Aupust 23, 2019,
wesare pleased s award the works order for setup and maplementation of Central

Server Plattorm on Cland o orlie tmantboring of etlueat, cossion and ambaent au
wanmerigy b T State Pallation Contral Bosed (TSP 15)

Vouae requested toosetap and anstall the Central Server Platform as per terme
and conditions given below:

1. Centval Server Soltware: You will provide Glens Central Server Software

2o habvastrocture: Youo o will provide Clowd Todrastractinre for

deplaoying  the
sobbware

3. Gpen APE You will provide REST based open APL (or connecting various
seattonsindustries o the platforn
Ao O8N Operation and Mamtenanee fon deployed soltware

on clowd platfarm {ug
Soveans teom thes date al st ol o,

Sootupports Bemote support Jor soltware mstatlation,  conbipuration and
appeading s andowhen ceguiged.
O TLeaining: One free traming session will hie provided to the Otficers of Tripura
Seate Polluvon Control Boand
7. Price: The packape and services mentioned above will be supphed completely
free ol cost (at 100v, discount) to I'ripura State Pollution Contral Boeard,
Yours Smtfn_-ly.
)
N S IR T
(Bishu Karniakar)
Member Secretary
Cupy Lo "

T The Charrman, Topara Stave Pallunon Control Board
|

20 HMeadal Oflee & DDO), Trapurea State Pallution Control Buard
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